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No0.19-HLA of 2016//84 .— The Haryana Right to Service (Amendment) Bill, 2016, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 19- HLA of 2016

THE HARYANA RIGHT TO SERVICE (AMENDMENT) BILL, 2016
A
BILL
further to amend the Haryana Right to Service Act, 2014.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Right to Service (Amendment) Act, 2016. Short title.
2. In sub-section (4) of section 5 of the Haryana Right to Service Act, 2014 (hereinafter the ~Amendment of
called the principal Act), - section 5 of Haryana

Act 4 of 2014.

(i) for the sign “.” existing at the end, the sign “:” shall be substituted; and
(i) the following provisos shall be added, namely:-
“Provided that if the Designated Officer refuses to receive the application
or refuses to issue acknowledgment, the eligible person may submit his application

in the office of the First Grievance Redressal Authority stating therein the reasons
for so doing, who shall forward the same to the Designated Officer:

Provided further that the notified time limit in such a case shall start from
the date when the requisite complete application for notified service is received by
First Grievance Redressal Authority.”.
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Amt?ndr;ef}t ﬁf 3. In the third proviso to sub-section (2) of section 7 of the principal Act, for the words
section 7/ O aryana “ar ” [T ” -

Act 4 of 2014, sixty days” the words “thirty days” shall be substituted.

Amendment of 4, In section 10 of the principal Act,-

section 10 of

Haryana Act 4 of () in the existing proviso, for the sign “.” existing at the end, the sign “:” shall be
2014. substituted; and

(i) after the existing proviso, the following proviso shall be added, namely:-

“Provided further that a revision made under this section shall be decided
by the Commission within a period of thirty days from the date of receipt of
revision.”.
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STATEMENT OF OBJECTS AND RESEONS

Haryana Government holds timely delivery of services to the citizens as a corner-stone of good
governance. Haryana has enacted the Haryana Right to Service Act, 2014. As per this Act, citizens have a right
to claim services from the Government in a time-bound manner. Now, it has been observed that:-

1. The applicant should not be harassed unnecessarily by the Designated Officer in receiving and
acknowledging the applications.

2. The Act has fixed a long period of sixty days for deciding the 2nd appeal which defeats the necessary
purpose of the right to service of the citizens.

3. The Act has not fixed any time limit for deciding the appeals by the Commission.

Accordingly, in order to reduce the harassment of applicants and to fix time periods for deciding second
and third appeals in specific timeframe, the Haryana Right to Service (Amendment) Bill, 2016 is being introduced
in the State Legislature for approval.

According to this Bill, if any Designated Officer does not receive and acknowledge the application, the
applicant may submit his application to the office of First Redressal Grievances.

The Second Grievances Redressal Authority shall decide the appeal within a period of thirty days instead
of sixty days, from the date of receipt of appeal, as far as possible. The Commission shall decide the appeal within
a period of thirty days.

Hence, this Bill.
MANOHAR LAL,
Chief Minister, Haryana.
Chandigarh: R.K. NANDAL,

The 24th August, 2016. Secretary.
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